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Natwnalization of Coaj Mines
Challenged by Public Sector
Banks

*409 SHRI INDRAJIT GUPTA:
Will the Minster of ENERGY be
pleased to state: N

(a) whether the public sector banks
wincluding Allahabad Bank have chal-
lenged the vabidity of the pnatonahsa~
tion of the cvai mines;

(b} 1f g0, the main features thereof;
and

(¢) the resction of Government
thereto?

THE MINISTER OF ENERGY
{S8HRI K C PANT): (8) to ().
The Allghabad bank, Calcutts, field
in September, 1974, a petiton In
the High Court of Caloutta, against
the Coal Mines Authority and the
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Equitable Coal Company Ltd. with
& view to protecting ity interests in
relation to recovery if its substantial
advances made to the Coal Company.
The Bank has #ince reconsidered the
matier, in consultation with the Go-
vernment and hag intimated that it is
taking necessary steps to withdraw
the petition. In order that full in-
formation may be made available, I
have requested my colleague, Shri
Pranab Kumar Mukherjee to unswer
the supplementaries.

SHRI INDRAJIT GUPTA: First of
all, let me say thig is not a supple-
mentary, because the reply given
just now does not cover the various
points given in the first part of the
question. The first part of my ques-
tion was whether the public sector
banks, including the Allahabad Bank,
have challenged the validity of the
nationalisation of the coal mines He
has not said whether any other
banks, apart{ from the Allahabad
Bank, are involveg or_not. The sec-
ond question was whether or not
they alsg challenged the validity of
the nationalisation, apart from con-
testing their claims. He hag not rep-
lied “yes” or “no”. So, I cannot ask
any supplementary until I get {full
information,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): With your pegmpission, Sir, I
1may inform the hon. Member that it
was not the intention of the Alla-
habad Bank to challenge the validity
of the nationalisation of the coal
mines.

SHRI INDRAJIT GUPTA: 1 am not
concerned with the intention. Is it
a fact that the plaint in shc court
«challenged natijonalisation?

SHRI PRANAB KUMAR MUKH-
ERJEE: In order to assert their
rights and protect their interests, they
filed a writ petition in the Calcutta
High Court, where they wanteq some
clarification about section 3 of the
Coalmines Nationalisation Act.
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SHRI INDRAJIT GUPTA: About
the validity?

SHRI PRANAB XUMAR MUKH-
ERJEE: Not about the validity., They
wanted a direction of the court in
regard to the stocks which were at
the pitheads of the Equitable Coal
Company to get back their dues from
that company. Jt was not about the
validity of nationalisation.

SHRI INDRAJIT GUPTA; Any
other banks?

SHRI PRANAB KUMAR MUKH-
ERJEE: We have no information.

SHRI INDRAJIT GUPTA: They
may not have the infomation, because
even this information was not origi-
nally produced by the Government.
It was kept in the dark until some
members who were active in these
matters brought it to light. Now
they say “we have no information”

SHRI PRANAB KUMAR MUKH-
ERJEE: No other bank has filed any
wrnit

SHI INDRAJIT GUPTA:; Furstly,
what is the amount involved, as far
as the Allahabaq Bank is concerned,
which 1t 18 claiming on account of
the advances made to the Equilable
Coal Company, or to nther mines,
which have now under the Coalmines
Authority” What is the amount in~
volved for which they filed this petie
tion?

SHRI PRANAB KUMAR MUKH.
ERJEE: Rs. ] crores and 22 lakhs.
That was due from the Equitakle
Coal Company.

SHRI INDRAJIT GUPTA:
about CMA?

What

SHRI PRANAB KUMAR MUKH-
ERJEE: It was due from the Equit-
able Coal Company. When all assets
were transferred to the CMA, natu-
rally, the dues were on the CMA.

SHRI INDRAJNT BUPTA: I would
like to know from both. these Minis-
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ters, whoever of them cares to reply,
whether thy Government has any in-
formation or whether they have tried
to fnd out whether, just on the eve
of nationalisation of the non~-coking
coal mines which took place, as far as
1 remember sometime in January,
1973, perhaps, some of these private
coal mines got some scent of the
fact that nationslisstion might take
place, and a number of these private
coal mines at that time took very
large advances from some of these
nationalised benks being quite sure
that in the event of nationahsation
taking place at an early date, these
wil become bad debts ang they
would not have to repay them.

Have they any information on this?
Can they tell the House gomething
about it as to how many private coal
mines took large advances from the
nationalised banks on the eve of
nationalisation or a short period before
nationalisation whether that these
loans have been written of as bad
debts, a loss for ever, and this money
cannot be recovered?

SHRI PRANAB KUMAR MUKH-
ERJEE: Sgp far as the banhs are
concerned, I will require some time
to collect the information

SHR1 INDRAJIT GUPTA. Why?
1 geek your protection, Sir He has
come here spectally for this purpose.
The Question was not addressed to
him. He shouldg have all the facts I
want to know whether the band, Lave
given large advences to private coal
mines before nationalisation and
whether these amounts have now
hecome bad debts.

SHR! PRANAB KUMAR MUKH-
ERJEE: The Question was about the
Allahabad Bank with referente to a

t particular case.

SHRI INDRAJIT GUPTA: You
tcad the Question. It says, public
;vtm- banks, including the Allnhabad

unk,
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SHRI PRANAB KUMAR MUKH-
ERJEE: Other banks have not filed
any suit.

SHRI INDRAJIT GUPTA: Have
you any information in your Ministry
as to how many private coal mines on
the eve of nationalisation took large
advances from the public scctor
banks calculating that these would
be written off ag bag debts in the
event of nationalisation?

SHRI] K. C. PANT: Sir, the Ques~
tion reads:

*(a) whether the public gector
banky mcludm‘ Allahabag Bank
have challenged the validity of the
nationalisation of the coal mines,

tb) 1f 80, the ma:in featureg there-
of, an

(¢) the reaction of thc Govern-
ment thereto?”

We cannot go very far
have to collect information

We will
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SHR] PRANAB KUMAR MUKHER-
JEE: In reply to a supplementary, 1
have already mentioned that the vali-
dity of the Act wag not challenged.
Only, the Allahabad Bank wanted to
assert their rights Particularly, so
far as the statug of the banks is con-
cerned, they are allowed to function
independently. They do not require
the permission before filing a suit in
the court.
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SHR1 DINEN BRATTACHARYYA:
The hon Minister has sfated b4y ‘he
Allahabadd Bank hal given to Equt-
able Cual Company R» 1,20,00 000 as
advance before nativnalisation, and it
is also said here that they aie with-
drawing the wig petibion frum the
High Court My question 18 whether
Goverrment is thunkiug of how to
realise thig outstanding money, the
advance that was paid before nativna-
lisation.

SHRI PRANAB KUMAR MUKHER-
JEE: The whole issue is under con-
sultation with the other administra-
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tive Ministry; about how the amount
would be realised and what arrange-
ments will be made, due care is being
taken,
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SHR! PRANAB KUMAR MUKHER-
JEE: I am prepared to reply for the
Bsank and not for the JAS officer.
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THE DEPUTY MINISTER :N THE
MINISTRY OF INFORMATION AND
BROADCASTING  (SHIRI DIARAM
BIR SINHA), (a) 438 duimg 1972—
™

(b} A statement iz laid on the Table
of the House ([Placed m Labrary
See No LT-9233/78]
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WRITTEN ANSWERS TO QUESTIONS

Expansion of Madras Atomic
Project

*411 SHR1 M. KATHAMUTHU.
Will the Mimster of ATOMIC
ENERGY be pleased to state:

(a) whether the Government pro-
pose to expand Madras Atomic Power
Project; and

(b) if so, the main features thereof
and the steps being taken in this re-
gard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND

Power





